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- the workman through video

Present:

sh. Ram Murti, AR for

conference.
r the management no.1

Sh. M.K. Dwivedi, AR fo
mar Pandey, Dy. Manager of

and Sh. Harish Ku
onference.

the management no.1 through video G

None for management no.2.
The matter was earlier fixed for 22.07.2020 for
service of the managements, but, the matter could not be taken up on

that day in view of spreading of covid-19.
ent no.1 is received

Notice issued to the managem
K. Dwivedi, AR for the

back with the report served and Sh. M
Dy. Manager of the

management no.1 and Sh. Harish Kumar Pandey,
management no.1, have appeared through video conference and seek
adjournment to file the written statement.

The AR of the management no.1 is requested to send

the letter of authority on behalf of management no.1 through e.mail in

the court today itself.
Notice issued to the management no.2 is not

received back.
Workman is directed to file e.mail address, mobile

phone number of the management no.2 and complete set of documents

contd...2
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within 10 days from today and on filing of the same, the notices are
ordered to be issued to the management no.2, which are returnable on
15.12.2020.

Matter stands adjourned for filing of the written
statement and letter of authority by the management no.1 and service of
the management no.2 on 15.1 2.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Dethi for uploading on the official website Df Delhi District
/

Court. il
—~Zh S
A

(PAWAN KTMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELII
25.08.2020



LI No. 318/19
Mam Kishore v M/n Ilelaxe Foolwear Lid.

25.08.2020

Present: Sh. Ram Murti, AR for the workman through video

conference.
Sh. M.K. Dwivedi, AR for the management no.1

and Sh. Harish Kumar Pandey, Dy. Manager of
the management no.1 through video conference.

None for management no.2.

The matter was earlier fixed for 22.07.2020 for
service of the managements, but, the matter could not be taken up on
that day in view of spreading of covid-19.

Notice issued to the management no.1 is received

back with the report served and Sh. M.K. Dwivedi, AR for the
management no.1 and Sh. Harish Kumar Pandey, Dy. Manager of the
management no.1, have appeared through video conference and seek

adjournment to file the written statement.

The AR of the management no.1 is requested to send

the letter of authority on behalf of management no.1 through e.mail in
the court today itself.

Notice issued to the management no.2 is not
received back.

Workman is directed to file e.mail address, mobile

phone number of the management no.2 and complete set of documents

contd....2
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from today and on filing of the same, the notices are
returnable on

within 10 days
ordered to be issued to the management no.2, which are

15.12.2020.

Matter stands adjourned for filing of the written
statement and letter of authority by the management no.1 and service of

the management no.2 on 15.12.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official ']vebsi)e of Delhi District
Court. | P

#
s
Y

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELII
25.08.2020




LID Neo. 320/19
hwar [Roam ve M/» Relaxo Footwear Lid.

Guplces

25.,08.2020

Present: Sh. Ram Murti, AR for the workman through video
conference.

Sh. M.K. Dwivedi, AR for the management no.1

and Sh. Harish Kumar Pandey, Dy- mManager of

the management no.1 through video conference.

None for management no.2.

The maiter was earlier fixed for 22.07.2020 for
service of the managements, bul, the matter could not be taken up on
that day in view of spreading of covid-19.

Notice issued 10 the management no.1 is received

d and Sh. M.K. Dwivedi, AR for the

back with the report serve
h. Harish Kumar pandey, Dy. Ma

hrough video conference and seek

nager of the

management no.1 and S
e appeared t

tten statement.

management no.1, hav

adjournment to file the wri

The AR of the management no.1 is requested 10 send

ity on behalf of management no.1 through e.mail in

the letter of author
the court today itself.

Notice issued to the management no.2 is not

received back.

Workman is directed to file e.mail address, mobile
phone number of the management no.2 and complete set of documents
within 10 days from today and on filing of the same, the notices are
ordered to be issued to the management no.2, which are returnable on

15.12.2020.
contd...2
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Matter stands adjourned for filing of the writte
n

statement and letter of authority by the management no.1 and service of

the management no.2 on 15.12.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uptoading on the official website of Dethi District
/ T

Court. [ A
e
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
25.08.2020



LID No- 321/19

Yogeshwar Lal vw M/s Relaxo Foolwear Lid.
25.08.2020
Present: sh. Ram Murti, AR for the workman through video
conference.
sh. M.K. Dwivedi, AR for the management no.1
and Sh. Harish Kumar Pandey, Dy. Manager of
the management no.1 through video conference.
no.2.

None for management

as earlier fixed for 22 07.2020 for

The matter W
taken up on

service of the managements, but, the matter could not be

that day in view of spreading of covid-19.

Notice issued 1o the management no.1 is received

back with the report served and Sh. M.K. Dwivedi, AR for the

ment no.1 and Sh. Harish Kumar Pandey, Dy. Manager of the

manage
ough video conference and seek

management no.1, have appeared thr

adjournment 10 file the written statement.

The AR of the management no.1 is requested to send

the letter of authority on behalf of management no.1 through e.mail in

the court today itself.

Notice issued to the management no.2 is not
received back.

Workman is directed to file e.mail address, mobile
phone number of the management no.2 and complete set of documents

within 10 days from today and on filing of the same, the notices are

-



ordered to be issued to the management no.2, which are ret
urnable on

15.12.2020.
Matter stands adjourned for filing of the written

statement and letter of authority by the management no.1 and service of

the management no.2 on 15.12.2020.

s directed to send the copy of

Ahlmad of this court i
ict Cuurt,__ﬁ’_muse Avenue Court

o the concerned official of Distr

this order t
Complex, New Delhi for uploading on the official \?Jetﬂe of Delhi District
Court |

. -'_._#/

P _

uuw&arltﬂi AR MATTO)

PRESIDING OrFICEI:LABOUR COURT-IX

ROUSE AVENUE ( OURTS.NEW DELHI
25.08.2020
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LID No. 322/19

Rajeey Tiwari vs M /s Relaxo Foolwear Lid.

25.08.2020

Present: gSh. Ram Murti, AR for the workman through video
conference.
Sh. M.K. Dwivedi, AR for the management no.1

and Sh. Harish Kumar Pandey, Dy. Manager of

the management no.1 through video conference.

None for management no.2.

The matter was earlier fixed for 22 .07.2020 for
service of the managements, but, the matter could not be taken up on

that day in view of spreading of covid-19.

Notice issued to the management no.1 is received

erved and Sh. M.K. Dwivedi, AR for the
of the

d seek

back with the report S
management no.1 and Sh. Harish Kumar Pandey, Dy. Manager

management no.1, have appeared through video conference an
adjournment to file the written statement.

The AR of the management no.1 is requested to send

the letter of authority on behalf of management no.1 through e.mail in

the court today itself.

Notice issued to the management no.2 is not
received back.

Workman is directed to file e.mail address, mobile
phone number of the management no.2 and complete set of documents
within 10 days from today and on filing of the same, the notices are
ordered to be issued to the management no.2, which are returnable on
15.12.2020. contd.....2
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Matter stands adjourned for filing of the
‘ Writte
statement and letter of authority by the management no.1 and service :f

the management no.2 on 15.12.2020.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rc;rse Avenue Court

Complex, New Delhi for uploading on the official website /nf Delhi District
";_.- . \

Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
25.08.2020



LID No. 323 J19
Bhagwal Prosnd v8 M /s Relaxo Footwear Lid.

25.08.2020

Present: Sh. Ram Murti, AR for the workman through video

conference.
Sh. M.K. Dwivedi, AR for the management no.1
h. Harish Kumar pPandey, Dy. Manager of

and S
conference.

the management no.1 through video

None for management no.2.

The matter was earlier fixed for 22.07.2020 for

service of the managements, but, the matter could not be taken up on

that day in view of spreading of covid-19.
no.1 is received
AR for the

er of the

Notice issued to the management

back with the report served and Sh. M.K. Dwivedi,

management no.1 and Sh. Harish Kumar Pandey, Dy. Manag

have appeared through video conference and seek

management no.1,

adjournment to file the written statement.

The AR of the management no.1 is requested to send

the letter of authority on behalf of management no.1 through e.mail in

the court today itself.

Notice issued to the management no.2 is not

received back.

Workman is directed to file e.mail address, mobile
phone number of the management no.2 and complete set of documents
within 10 days from today and on filing of the same, the notices are
ordered to be issued to the management no.2, which are returnable on
15.12.2020. contd...2
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Matter stands adjourned for filing of the written
statement and letter of authority by the management no.1 and service of
the management no.2 on 15.12.2020.

Ahlmad of this court is directed to send the copy of
official of District Court, Rouse Avenue Court

this order to the concerned
ite of Delhi District

Complex, New Delhi for uploading on the official web

Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LAROUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
25.08.2020



LID No. 324/19
Jag Lal vs M/s Rel

axe Footwear Lid.

25.08.2020

Present: Sh. Ram Murti, AR for the workman through video

conference.
Sh. M.K. Dwivedi, AR for the management no.1

and Sh. Harish Kumar pandey, Dy. Manager of

the management no.1 through video conference.

None for management no.2.

The matter was earlier fixed for 22.07.2020 for

service of the managements, but, the matter could not be taken up ON

that day in view of spreading of covid-19.

ssued to the management no.1 is received

Notice i
AR for the

back with the report served and Sh. M.K. Dwivedi,
0.1 and Sh. Harish Kumar Pandey, Dy. Manager of the

management n
0.1, have appeared through video conference and seek

management n
adjournment to file the written statement.

s requested to send
hrough e.mail in

The AR of the management no.1 i

the letter of authority on behalf of management no.1 t
the court today itself.

Notice issued to the management no.2 is not
received back.

Workman is directed to file e.mail address, mobile

phone number of the management no.2 and complete set of documents

contd...2
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within 10 days from today and on filing of the same, the noy
. ' Olices
ordered to be issued to the management no.2, which are returnan .
e on

15.12.2020.

Matter stands adjourned for filing of the written
statement and letter of authority by the management no.1 and service of

the management no.2 on 15.12.2020.
Ahimad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official w@ of Delhi District

Court.
,'.f 4

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,.NEW DELMI
25.08.2020



LID No. 323/19
Sumnil Komar vs M/s Relaxo Footwear Lid.

25.08.2020

Present: Sh. Ram Murti, AR for the workman through video

conference.
Sh. M.K. Dwivedi, AR for the management no.1

and Sh. Harish Kumar Pandey, Dy. Manager of

the management no.1 through video conference.

None for management no.2.

The matter was earlier fixed for 22 07.2020 for

the managements, but, the matter could not be taken up on

service of

that day in view of spreading of covid-19.
Notice issued to the management no.1 is received

back with the report served and Sh. MK Dwivedi, AR for the

management no.1 and Sh. Harish Kumar Pandey, Dy. Manager of the

management no.1, have appeared through video conference and seek
adjournment to file the written statement.

The AR of the management no.1 is requested to send

the letter of authority on behalf of management no.1 through e.mail in
the court today itself.

Notice issued to the management no.2 is not
received back.

Workman is directed to file e.mail address, mobile

phone number of the management no.2 and complete set of documents

contd...2
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within 10 days from today and on filing of the same, the notices are
ordered to be issued to the management no.2, which are returnable on

15.12.2020.

Matter stands adjourned for filing of the written
statement and letter of authority by the management no.1 and service of
the management no.2 on 15.12.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official »{etﬁite of Delhi District

Court. / 2 |
AT

(PAWAN KUMAR MATTO)
PRESIDING OFFICEIRR:LAROUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
235.08.2020



LID No. 326/19

Tej Bahodar vs M /s Relaxo Footwear Litd.

25.08.2020

Present: am Murti, AR for the workman through video

Sh. R

conference.
sh. M.K. Dwivedi, AR for the manage

and Sh. Harish Kumar Pandey, Dy. Manager of
deo conference.

ment no.1

the management no.1 through vi

None for management no.2.

rlier fixed for 22.07.2020 for

The matter was €a
p on

service of the managements, but, the matter could not be taken u

that day in view of spreading of covid-19.

Notice issued to the management no.1 is received

h the report served and Sh. MK Dwivedi, AR for the
r Pandey, Dy. Manager of the

h video conference and seek

back will
gement no.1 and Sh. Harish Kuma

roug

mana
management no.1, have appeared th

adjournment to file the written statement.

The AR of the management no.1 is requested to send

the letter of authority on behalf of management no.1 through e.mail in

the court today itself.
is not

Notice issued to the management no.2

received back.
s directed to file e mail address, mobile
complete set of documents

Workman i

phone number of the management no.2 and

contd...2
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within 10 days from today and on filing of the same, the notices are

ordered to be issued to the management no.2, which are returnable on
15.12.2020.

Matter stands adjourned for filing of the written
statement and letter of authority by the management no.1 and service of
the management no.2 on 15.12.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official wepgfe}f Delhi District
Court.

\ . / o - o
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
25.08.2020



LIR No. 1710/19
Rakesh vs M /s Moog Automotives India (") Lid.

25.08.2020

Present: None for the workman.

The matter was earlier fixed for 22.07.2020 for the
service of the managements, but, the Ahimad has reported that in view
of the lockdown, the notices could not be issued to the managements.
The matter could not be taken up on 22.07.2020 in view of spreading of
covid-19.

Today, no one has appeared on behalf of the
workman through video conference

Workman is directed to file e.mail addresses, mobile
phone numbers of the managements and complete sets of documents
within 10 days from today and on filing of the same, the notices are also
ordered to be issued to the managements througf\email and whatsapps,
which are returnable on 16.12.2020.

Ahimad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official website of Delhi District

Court.

e i
/ v
p

o —

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHL
25.08.2020



LIR No. 1711719
Pooran vs M/s Moog Antomotives India (P°) Lud.

26.08.2020

Present: None for the workman.

The matter was earlier fixed for 22.07.2020 for the

service of the managements, but, the Ahlmad has reported that in view

of the lockdown, the notices could not be issued to the managements.
The matter could not be taken up on 22.07.2020 in view of spreading of
covid-19.

Today, no one has appeared on pehalf of the
workman through video conference

irected to file e.mail addresses, mobile

Workman is d
of documents

anagements and complete sets
ling of the same, the notices are also

hrougtemail and whatsapps,

phone numbers of the m
within 10 days from today and on fi

ordered to be issued to the managements t

which are returnable on 16.12.2020.

Ahlmad of this court is directed 10 send t

this order to the concerned official of District Court, Rous

Complex, New Delhi for uploading on

Court. L
,rf,//k‘”
AL fiAf

(PAWAN KUMAR MATTO)

PRESIDING OF FICER:LABOUR COURT-IX

ROUSE AVENUE COURTS.NEW DEL
25.08.2020

he copy of
e Avenue Court

the official website of Delni District

11



LIR No. 1712/19
Rajesh vs M /s Moog Auliomotives India (I*) Lid

25.08.2020

Present: None for the workman.

The matter was earlier fixed for 22.07.2020 for the
service of the managements, but, the Ahimad has reported that in view
of the lockdown, the notices could not be issued to the managements.
The matter could not be taken up on 29 .07.2020 in view of spreading of
covid-19.

Today, no one has appeared on behalf of the

workman through video conference

Workman is directed to file e.mail addresses, mobile
phone numbers of the managements and complete sets of documents
within 10 days from today and on filing of the same, the notices are also

ordered fo be issued to the managements throughemail and whatsapps,

which are returnable on 16.12.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official website of Delhi District

(PAWAN KUMAILR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
25.08.2020



LIR No. 1713 /19
Inder vs M/s Moog Auatometives India () Lud

25.08.2020

Present: None for the workman.

The matter was earlier fixed for 22.07.2020 for the
service of the managements, but, the Ahimad has reported that in view
of the lockdown, the notices could not be issued to the managements.
The matter could not be taken up on 22.07.2020 in view of spreading of
covid-19.

Today, no one has appeared on behalf of the

workman through video conference

¢

Workman is directed to file e.mail addresses, mobile
phone numbers of the managements and complete sets of documents
within 10 days from today and on filing of the same, the notices are also

ordered to be issued to the managements throughemail and whatsapps,

which are returnable on 16.12.2020.

Ahlmad of this court is directed 10 send the copy of

this order to the concerned official of District Cuug,ﬁRouse Avenue Court

x, New Delhi for uploading on the official wébsite of Delhi District

(PAWAN KUMAR MATTO)
PRESIDING 'lil"l-'Il'l*lll:l,.-\-'llﬂl'll COURT-IX
ROUSE AV ENUE COURTS.N Ew DELHI
25.08.2020

Comple
Court.



LID No. 460/19

Arun Kumar vs Relaxo Footwears Lid. And ors

25.08.2020

Present: None for the workman.

The matter was earlier fixed for 22.07.2020 for

moving an application by the workman for amendment, but, the matter

could not be taken up on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of the

workman through video conference

Accordingly, the matter stands adjourned for the

same purpose on 09.09.2020.

Ahimad of this court is directed 1o send the copy of

al of District Court, Rouse Avenue Court

rder to the concerned offici
Ihi District

this O
ding on

Complex, New Delni for uploa the official website of De

-

Court. g ; ’f
KA

(==
qmwa-s_ﬁnmn MATTO)
PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COUMTS.NEW pELNL
23.08.2020



LID No. 498/19
Zakir Ansari vs M/s Swift Securitas Pvt.Lid.

25.08.2020

Present: Workman with Sh. Ajit Kumar Singh, AR for the
workman through video conference

None for the management.

The matter was earlier fixed for 22.07.2020 for talk of
settlement, but, the matter could not be taken up on that day in view of
spreading of covid-19.

Today, no one has appeared on behalf of the
management through video conference

Accordingly, the matter stands adjourned for for talk
of settlement on 10.09.2020, failing which for evidence of the workman
on 23.11.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official wépsite of Delhi District
Court.

& n- i

(PAWAN KUMAR MATTO)
PRESIDING OFI'ICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELII
f’ 25.08.2020



LIR No. 1905/19
Sanjay Kumar vs M/s Balaji Steel Industries

25.08.2020
Present: None for the workman.
None for the management.

The matter was earlier fixed for 03.05.2020 for the
service of the management, but, the matter could not be taken up on that
day in view of spreading of covid-19.

The notice issued to the management is not received

back.
Today, no one has appeared on behalf of any of the

parties through video conference
Workman is directed to file e.mail address, mobile

phone number of the management and complete set of documents

within 10 days from today and on filing of the same, the notices are also
ordered to be issued to the management through email and whatsapp,

which are returnable on 16.12.2020.
Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official website of Dethi District

J’f :
-

Court. ]
G

‘\./’//J_ /
(PAWAN KUMAR MATTO)
PRESIDING OFF ICER:LABOUR COURT-IX
ROUSE AVENUE COUNTS.NEW PELNL
25.08.2020



LIR No. 4966/16

Mukesh Mishra vs MS Trehun Sons
25.08.2020
Present:  None for the workman.
Qh. Shashwat Singh Gaur, AR for the management through
yideo conference.
The matter was earlier fixed for 22.07.2020 for hearing final
arguments. But the matter could not be taken up on that day, in view of

spreading of covid 19.

Today, no one has appeared on behalf on behalf of the

workman through video conference.

Accordingly, the matter stands adjourned for hearing final

arguments on 08.1 2.2020.
Ahlmad is directed to send the copy of’fﬁ@ order to the

concerned official of District Court, RADC for uploadiug{ on the official

website of the District Court. //%j_ﬁ,z .

(PAWAN KUMARMATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
25.08.2020



LIR No. 5877/16
Manoj Jha vs M/s U Like Exports

25.08.2020

None for the workman. -
Sh. Santosh Singh, AR for the management through video

conference.

Present:

The matter i8 fixed for today for hearing final arguments.

Today, no one has appeared on behalf of the workman through

video conference.

Accordingly, the matler stands adjourned for hearing final

arguments on 08.1 2.2020,
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uploadi@n the official

website of the District Court. | 7
P ] \.

(I?AWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
25.08.2020




LIR No. 221/ 20 .
Melhu Singh Yadav vs M/s Oswal Industries

25.08.2020
Present: None for the workman.
The matter was earlier fixed for 23.04.2020 for
service of the court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The court notice issued to the workman is received

back unserved, as the workman is not residing on the address, as

mentioned in the reference. The court notice issued to the workman

through union is received back with the report served.
Today, no one has appeared on behalf of workman
through video conference

Accordingly, fresh court notice is ordered to be issued
to the workman on his mobile phone number also, as mentioned in the

reference through whatsapps, which is returnable on 21.11.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official websifte of Delhi District

/ﬂ/m

() U “\f’:\l\ KUMAR MATTO)
PRESIDING OFFICER:LARBOUR COURT-1X
ROUSE AVENUE COURTS,NEW DELII
23.08.2020

Court.



LIR No. 226/20
Mohd.Meraj va M/s Oswal Indusiries

25.08.2020

Present: None for the workman.

The matter was earlier fixed for 23.04.2020 for

court notices to the workman, but, the matter could not be
19.

service of the
taken up on that day in view of spreading of covid-

The court notice issued to the workman is not

received back, whereas, the court notice issued to the workman through

union is received back with the report served.
Today, no one has appeared on behalf of the
workman through video conference

Accordingly, fresh court notice is ordered to be issued

to the workman on his mobile phone number also, as mentioned in the

reference through whatsapps, which is returnable on 21.11.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the ofﬁcial website of Delhi District

Court.
Al

1I‘A‘Wl\ Kl MAR MATTO)
PRESIDING OFFICER:LABOUR COURT-1X
ROUSE AVENUE COURTS,NEW DELHI1
25.08.2020

a1



LIR No. 4656/16
Madhu M/s Bhagwan Mahavir Hospital & Ors.

25.08.2020

None for the parties.
The matter is fixed for today for hearing final arguments.
no one has appeared on behalf of any of the parties

Present.

Today,

through video conference.
Accordingly, the matter stands adjourned for hearing final

arguments on 17.12.2020.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uplodding on the official

(PAWANKUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
25.08.2020

website of the District Court.




LI No. 29/16
Dinesh Knmar va Orix Auto Infrastructure Services Lid.

25.08.2020
Present: None for the workman.
Sh. Anurag Chaudhary, AR for the management.

The matter is fixed for today for framing of issues,

but, the matter could not be taken up on that day in view of spreading of

covid-19.

Today, no one has appeared on behalf of the

workman through video conference

Accordingly, the matter stands adjourned for framing

of issues on 16.10.2020.

Ahlmad of this court is directed to send the copy of

rned official of District Court, Rouse Avenue Court

this order to the conce
official website of Delhi District

Complex, New Delhi for uploading on the

Court. /

(PAWAN KUMAR MATTO)
PRESIDING l)l’l-‘ll'lil!:l..\l“)l'll CouUnt-iX
ROUSE AVENVUE COURTS.NEW DELINL
25.08.2020



LIR No. 4614/16
Gresh vs. The Chief District Medical Officer North West & Ors.

25.08.2020

Present: None for the parties.

The matter was earlier fixed for 23.05.2020 for evidence of the

workman. But the matter could not be taken up on that day, in view of

spreading of covid 19.

Today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly, the matter stands adjourned for the evidence of
the workman on 28.04.202]. Workman is directed to file affidavits of the

witnesses in the court one week prior to the next date of hearing and supply

advance copies thereof to the managements or their ARs in similar manner.

Ahlmad is directed to send the copy—Qf this order to the

concerned official of District Court, RADC for uploading on the official
website of the District Court. b

(PAWAN KUMAR MATTO)
Presiding Officer Laboyr Court-IX
Rouse Avenue Courts/New Delhj
25.08.2020



LID No. 44/16 o
Kuldeep Asthana vs. M/s Nandini

25.08.2020

None for the workman.
Sh. Parvez Alam, AR for

conference.

Present: _
the management through video

r fixed for 23. 04.2020 for cross

The matter was carlic
duction of

examination of MW3 Sh. Rajender Mehta and also for pro

documents by Sh. Rajender M chta.

uld not be taken up on that day, in view of

But the maiter co

spreading of covid 19.

Today, no one has appeared on behalf of the workman through

video conference.
The witness of the management is also not present.
Accordingly, the matter stands adjourned for the evidence of
the management on 27.03.2021. The management is directed 10 take steps

for summoning the other witnesses within one month from today. The

management is also directed to conclude its entire evidence of the next date.
It will be last and final opportunity to the management to conclude its entire
evidence on the next date of hearing,

Ahlmad is directed to send the copy of t‘ms order to the

concerned official of District Court, RADC for uploadmg on the official

website of the District Court. | 4

(PAWAN KSM:A—R Mﬁ“r’T,b)

Presiding Glhu.r Labour Court-IX
Rouse Avenue Courts/New Delhi
25.08.2020




LIR No. 7119/16
Virender Singh vs. M/s SIS Prosegur

25.08.2020

Present: None for the workman.
None for the management.
(Defence of the management is already struck off)

The matter was earlier fixed for 22.07.2020 for evidence of the
workman, But the matter could not be taken up on that day, in view of
spreading of covid 19.

Today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly, the matter stands adjourned for the evidence of
the workman on 29.04.2021, Workman is directed to file affidavits of the

witnesses in the court one week prior to the next date of hearing and supply

advance copies thereof to the management or it’s AR in similar manner.
Ahlmad is directed to send the copy "Bmis order to the
concerned official of District Court, RADC for up&oddmg un the official

website of the District Court.
JWQ

(PAWAN K AR MAT
Presiding Officer Labour L(mrt IX
Rouse Avenue Courts/New Delhi
25.08.2020




R No. 9247/16 . I
k:lghubu Singh vs. M/s Cement Corporation of India Ltd.

25.08.2020
video

Present: Sh.T.T. Lepcha, AR for the workman through

conference.
None for the management.
ixed for 23.04.2020 for evidence of the

The matter was earlier {
workman. But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of the management

through video conference.
The Ld. AR for the workman has submitted that the copy of the
affidavit of the workman has already been supplied to the AR of the
management and workman does not want to examine any other witness
Accordingly, the matter stands adjourned for the evidence of

the workman on 30.01.2021.
Ahlmad is directed to send the copy ef‘t’qis order to the

concerned official of District Court, RADC for uploadmg oln the official

website of the District Court. /KIL_; M

(PAWAN KU]WAR MAT'fO)
Presiding Officer Labour Court-1X

Rouse Ayenue Courts/New Delhi
’25.08.2020



LIR No. 8554/16
Gopal Prasad vs. M/s UNI Style Images Pvt. Ltd.

25.08.2020

Present: None for the parties.
The matter is fixed for today for the evidence of the workman.
But, today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly, the matter stands adjourned for the evidence of
the workman on 30.04.2021. Workman is dirccted to file affidavits of the
witnesses in the court one week prior to the next date of hearing and supply

advance copies thereof to the management or it’s AR in similar manner.

Ahlmad is directed to send the copy T.)f lh /& order to the
concerned official of District Court, RADC for uploadmg on the official

website of the District Court, ,Z\ W

(PAWAN I&‘UMAR MAT 10)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
25.08.2020



LCANo. 95/18
Daya Nand vs. Dr. Baba Sahib Ambedkar Hospital & Anr.

25.08.2020

Present:  None for the workman.
None for the management No.1.
(Defence of the management No.l a
None for the management no.2.

Iready struck off.)

The matter was earlier fixed for 22.07.2020 for filing reply and

consideration on the application filed by the workman under Section 11 (3)

of 1D Act.
But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for filing reply and
consideration on the abovesaid application on 21.12.2020.

Ahlmad is directed to send the copy 6;?131'15 order to the

concerned official of District Court, RADC for uploadiﬁg on the official

website of the District Court. N 7 ' ‘x,
s

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
25.08.2020



LIR No. 3055/16 -
Hari Ram VS. M/s Vinayak Steel Industries.

25.08.2020

None for the parties.

Present.
d for 22.07.2020 for consideration

The matter was earlier fixe
the workman.

d not be taken up on that day, in view of

on the application filed by
But the matter coul

spreading of covid 19.
Today, no one has appeared on behalf of any of the parties
through video conference.
Accordingly, the matter is ordered to be listed on the date
cation and

already fixed i.e. 28.11.2020 for consideration on the said appli

5 .
also for management evidence.
Ahlmad is directed to send the copy Qf_Qxis order to the

concerned official of District Court, RADC for uploadiﬁg on the official

website of the District Court. L Kﬁjf , E

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
25.08.2020



i

#lll No. 1976/18
ikram Duidl vs M/

N IL'T. Meds
25.08.2020 e

Present: None for the workman.

Ms.Raavi Birbal, AR for the management.

The matter is fixed for today for framing of issues,

bu
t, today, no one has appeared on behalf of the workman through video
conference

Accordingly, the matter stands adjourned for framing

of issues on 17.10.2020

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, ﬁg}\lse Avenue Court

Complex, New Delhi for uploading on the official website of Dethi District

Court. - Qég/w

(PPAWAN KUMAR MATTO)
PRESIDING lll"l*‘ll'lill:l.;\lllll'll COURT-IX
ROUSE AV ENUE COURTS.NEW prLul
25.08.2020



LIR No. 1880/16
Quresh Kumar vs M/s G4S Cash Services India Pvt. Ltd.

25.08.2020

Present:  None for the workman.
Sh. Gulshan Chawla, AR for the management through video

conference.

The matter is fixed for today for hearing final arguments.
Today, no one has appeared on behalf of the workman through
video conference.
Accordingly, the matter stands adjourned for 18.01.2021.
Ahlmad is directed to send the copy oﬁj.].sis order to the
concerned official of District Court, RADC for uploadifg on the official

website of the District Court. o LR
(PAWAN KU’MAF{( MATTO)

Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
25.08.2020




IR No. 2503/17 ‘ -
II\ddanoj K umar vs. M/s Rational Business Corporation Pvt. Ltd.

25.08.2020

Present:  None for the workman.
Sh. Pradhuman Gautam, AR for the management through

video conference.
The matter was carlier fixed for 23.04.2020 for evidence of the

workman. But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of the workman through

video conference.
Accordingly, the matter stands adjourned for the evidence of

the workman on 04.05.2021. Workman is directed to file affidavits of the

witnesses in the court one week prior to the next date of hearing and supply

advance copies thereof to the management or it’s AR in similar manner.
ey

Ahlmad is directed to send the copy -t;f lhi‘.'l; order to the
concerned official of District Court, RADC for uploa;.ifﬁg on the official

website of the District Court., ,..;/ ' j

(PAWAN KUMAR MATT0)
Presiding Officer Labour Court-IX
Rouse Avenue ¢ ourts/New Delhi
25.08.2020



LIR No. 7236/16
Ganesh Sharma vs. M/s Peral Printers

25.08.2020

None for the workman.
None for the management.

The matter is listed for today for evidence of the workman

Present:

Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the evidence of

the workman on 29.04.2021. Workman is directed to file affidavits of the

witnesses in the court one week prior to the next date of hearing and supply

advance copies thereof to the management or it’s AR in similar manner.

Ahlmad is directed to send the copy—of this order to the
concerned official of District Court, RADC for uploadmg on the official

website of the District Court. ﬁ ﬁ_/ é ?Q

(PAWAN KUMAR MAJ TO)
Presiding Officer Labour Court-1X
Rous¢ Avenuce Courts/New Delhi
25.08.2020



LIR No. 2788/17
Reshma vs. M/s Asian Aura India

25.08.2020

Present:  None for the parties.

The matter was carlier fixed for 23.04.2020 for filing reply and

consideration on the application filed by the workwoman, vide which,

workwoman has sought direction for the management to produce certain

documents.
But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the same purpose

on 06.01.2021.
Ahlmad is directed to send the copy of ?ﬂs order to the

concerned official of District Court, RADC for uploa_dir[g on the official
P

website of the District Court. Ry
| A
(PAWAN Ki%ﬁ MATT0)

Presiding Officer Labour Court-IX
Rouse /ﬁvenue Courts/New Delhi
25.08.2020



LIR Ne. 760/20
Santosh Humar ve M/n Om Shiv Shakti Upper

25.08.2020

Present: None for the workman.

was earlier fixed for 23.05.2020 for

The matter
he court notices to the workman, but, the matter could not be

service of t
ding of covid-1 9.

taken up on that day in view of sprea

The court notice issued to the workman through

the report served.

union is received back with

ne has appeared on pehalf of the

Today, no ©

workman through video conference

Accordingly, fresh court notic
er also, as

nable on 23.11 2020.

e is ordered to be issued

n his mobile phone numb mentioned in the

to the workman 0
hich is retur

reference through whatsapps. W
Ahlmad of this court is directed 10 send the copy of

oncerned official of District
for uploading On the officia

Court, Rouse Avenue Court
| webai‘te of Delhi District

o a

/2
(PAWAN KU )]:z\ll WMATTO)
PRESIDING OFFICER:LABOU R’ COURT-IX
ROUSE AVENUE COURTS.NEW pELII
25.08.2020

this order to the
Complex, New Delhi

Court.



LIR No. 6126/16
Umesh vs. M/s Nebco Batric Pvt. Ltd. & Anr.

25.08.2020

None for the parties.

Present:
The matter was earlier fixed for 23.04.2020 for evidence of the

workman. But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the evidence of
the workman on 28.04.2021. Workman is directed to file affidavits of the
witnesses in the court one week prior to the next date of hearing and supply
advance copies thereof to the managements or their ARs in similar manner

Ahlmad is directed to send the copy, of this order to the
concerned official of District Court, RADC for upload1ng on the official

website of the District Court. 7 o /W

(PAWAN TJMAR MATT 0)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
25.08.2020



LIR No. 2786/17
Smt. Salma @Smt. Jarina Begum vs. M/s Asian Aura India

25.08.2020

Present:  None for the parties.
The matter was earlier fixed for 23.04.2020 for filing reply and
consideration on the application filed by the workwoman, vide which,

workwoman has sought direction for the management to produce certain

documents.
But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference,

Accordingly, the matter stands adjourned for the same purpose

on 06.01.2021.

Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for uplo:i'{'i(idl:g n the official
website of the District Court, |

T /@ézb
(PAWAN K MATTO)

Presiding Officer Labour Court-IX
Roufs,e Avenue Courts/New Delhi
25.08.2020




LID No. 642/16
Ved Prakash vs. M/s G4S Cash Services India Pvt. Ltd.

25.08.2020

Present: None for the workman.
Sh. Gulshan Chawla, AR for the management through video

conference.

The matter is fixed for today for hearing final arguments.

Today, no one has appeared on behalf of the workman through

video conference.
Accordingly, the matter stands adjourned for 18.01.2021.

Ahlmad is directed to send the copy ©f Jhis order to the
concerned official of District Court, RADC for uploading on the official

-

website of the District Court. S
( ;

Y,

(PAWAN KUMAR MATTO)

Presiding Officer Labour Court-1X

Rouse Avenue Courts/New Delhi
25.08.2020




LID No. 457/16

DXK. Ojha vs. M/s G4S Cash Services India Pvt. Ltd.

25.08.2020

None for the workman.
Sh. Gulshan Chawla, A
conference.

Present: .
R for the management through video

arguments.
through

The matter is fixed for today for hearing final

Today, no one has appeared on behalf of the workman

video conference.

Accordingly,
Ahlmad is directed to send the copy

the matter stands adjourned for 18.01.2021.
:ﬁ this order to the

'_\0 on the official

website of the District Court. W

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rous./e'm'cnue Courts/New Delhi
3 25.08.2020




;}I.:: I:;:'dh”'”?!m
s-
gl vy Santee Exi
m Pyvi.Leg

Present:

Sh. Ajit k
u '
s Mar Singh, AR for the
ne for the Management workman.

+ .

agement, b
dav in vi . but, the matter coul
¥ In view of spreading of covid-19 A et faken up on ha

Service of the m an

The notice issued
+ _ to the management for 23.04.2020
IS received back with the report served. |

Today, no one has appeared on behalf of the

management through video conference

Workman is directed to file e.mail address, mobile
number of the management and complete set of documents

phone
e notices are also

hin 10 days from today and on filing of the same, th

wit
and whatsapp, which are

ordered to be issued to the management email

returnable on 17.12.2020.
s court is directed to send the copy of

| of District Court, Rouse Avenue Court
:
n the official website of Delhi District

ot
AR MATTO)
R COURT-IX
pELHI

Ahimad of thi

this order to the concerned officia
Complex, New Delhi for uploading ©

L

Court. J

(PAWAN KUM

PRESIDING OFFICER:LABO
ROUSE AVENUE COURTS.NEW
25.08.2020



LID No. 719/16

Sunil Seghal @ Sunil Kumar vs. M/s G4S Cash Services India Pvt. Ltd.

25.08.2020

None for the workman.
Sh. Gulshan Chawla, AR for the

conference.

Present:
management through video

The matter is fixed for today for hearing final arguments.

Today, no one has appeared on behalf of the workman through

video conference.

Accordingly,
Ahlmad is directed to send the copy of this order to the

the matter stands adjourned for 18.01 2021.

concerned official of District Court, RADC for upra g on the official

website of the District Court,

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouge Avenue Courts/New Delhi
25.08.2020



LIR No. 891/16
Wasim Akram vs M/s Bhagwan Mahavir Hospital & Ors.

25.08.2020

Present;  None for the partics.

The matter is fixed for today for hearing final arguments.
Today, no one has appearcd on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for hearing final

arguments on 17.12.2020.
Ahlmad is directed to send the copmthis order to the

concerned official of District Court, RADC for Up.l(}i{liil}g on the official

website of the District Court. A ,// ﬁéfb
Va s,
£, A

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
25.08.2020



LIR No. 759/20

Mukesh Kumar vs M /s Ambilia Steel Industiries

25.08.2020

Present: None for the workman.

The matter was earlier fixed for 23.05.2020 for

service of the court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The court notice issued to the workman is received

back with the report unserved, whereas, the court notice issued to the

workman through union is received back with the report served.

Today, no one has appeared on behalf of the

workman through video conference

Accordingly, fresh court notice is ordered to be issued

to the workman on his mobile phone number also, as mentioned in the

reference through whatsapps, which is returnable on 23.11.2020.

Ahlmad of this court is directed to send the copy of
District Court, Rouse Avenue Court

this order to the concerned official of
ebsite of Delhi District
/

Complex, New Delhi for uploading on the official W

2

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELNL
25.08.2020

Court.




LIR No. 2790/17
Faeem vs. M/s Asian Aura India

25.08.2020

Present:  None for the parties.

The matter was earlier fixed for 23.04.2020 for filing reply and

consideration on the application filed by the workman, vide which,

workman has sought direction for the management to produce certain

documents.
But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the same purpose

on 06.01.2021.
Ahlmad is directed to send the copy (Stfas order to the

concerned official of District Court, RADC for upload'mg on the official

website of the District Court. <i7:/] E i R

(PAWAN KHMAR MATTO)
Presiding Officer Labour Qourt-1X
Rouse Avenue Courts/New Delhi
/-’ 25.08.2020



LIR No. 2789/17

Smt. Rukhsana Begum Vs. M/s Asian Aura India

25.08.2020

present:  None for the parties.

The matter was earlier fixed for 23.04.2020 for filing reply and

on the application filed by the workwoman, vide which,

consideration
ement to produce certain

workwoman has sought direction for the manag

documents.
But the matter could not be

taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the same purpose

on 06.01.2021.
Ahlmad is directed to send the copy of this order

concerned official of District Court, RADC for upledmg on the official

website of the District Court. % M?' : g

(PAWAN R MATTO)
Presiding thcu‘ Labour Court-IX
Rouse Avenue Courts/New Delhi
25.08.2020

to the



LIR No. 8294/16
Lala Yadav vs. M/s Singhal Industries

25.08.2020

Sh. Pradeep Gupta, AR for the workman through video

conference.
None for the management.

Present:

The matter was earlier fixed for 23.05.2020 for consideration

on the application filed by the workman.
But the matter could not be taken up on that day, in view of

spreading of covid 19.

Today, no one has appeared on behalf of the management

through video conference.

Accordingly, the matter stands adjourned for consideration on

the said application on 07.01.2021.
Ahlmad is directed to send the copy of this order t0 the

| .
Court, RADC for uploitadip’g on the official

| -~

concerned official of District
i \\

website of the District Court. AT g
(PAWAN KCMA '

RMATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
25.08.2020



LIR No. 1979/13
Raj Kamar Naurvi ve M/s IL.T.Media Lid.
25.08.2020

Present: None for the workman.

Ms.Raavi Birbal, AR for the management.

The matter is fixed for today for framing of issues,

but, today, no oné has appeared on behalf of the workman through video
conference

Accordingly, the matter stands adjourned for framing
of issues on 17 .10.2020

Ahimad of this court is directed 10 send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official websitei,of Dethi District
Court. [ T

>
(PAWAN KUM ARR MATTO)
PRESIDING OFFICER:LABOUR COUNT-1X
ROUSE AVENUE COUNTS.NEW pELUL

/ 25.08.2020

/ '/.l



LIR No. 79/19

Abhishek Kumar vs M/s Harpreet Food

25.08.2020

None for the workman.

Present:
Management is already

exparte.

The matter was earlier fixed for 22.07.2020 for hearing exparte

taken up on that day, in view of

final arguments. But the matter could not be

spreading of covid 19.

Today, no one has appeared on behalf of the workman through

video conference.
Accordingly, the matter stands adjourned for hearing exparte
final arguments on 15. 12.2020.

Ahlmad is directed to send the copy
erned official of District Court, RADC for uploading qn the official
| /

of this order to the

conc

website of the District Court. L/
ey

(PAWAN KUMAR%’; L

Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Dethi
25.08.2020



LIR No. 2849/17 -
Trilok Paswan @ Trilok Paswan vs. M/s Power Industries

25.08.2020

Present: None for the workman. .
Sh. Devesh Ratan, AR for the management through video
conference.

The matter was earlier fixed for 30.03.2020 for evidence of the
workman. But the matter could not be taken up on that day, in view of
spreading of covid 19.

Today, no one has appeared on behalf of the workman through

video conference.
Accordingly, the matter stands adjourned for the evidence of
the workman on 01.05.2021. Workman is directed to file affidavits of the

witnesses in the court one week prior to the next date of hearing and supply

advance copies thereof to the management or it’s AR in similar manner.

Ahlmad is dirccted to send the copy/of this order to the

concerned official of District Court, RADC for uploagﬁhg on the official
- _f y

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X

Rouse Avenye Courts/New Delhi
25.08.2020



No. 2502/17 _ .
II\JrIIti{nisI?Narang vs. M/s Rational Business Corporation Pvt. Ltd.

25.08.2020

Present: None for the workman.
Sh. Pradhuman Gautam, AR for the management through
video conference.

The matter was earlier fixed for 23.04.2020 for evidence of the
workman. Bul the matter could not be taken up on that day, in view of
spreading of covid 19.

Today, no one has appeared on behalf of the workman through

video conference.
Accordingly, the matter stands adjourned for the evidence of
the workman on 04.05.2021. Workman is directed to file affidavits of the

witnesses in the court one week prior to the next date of hearing and supply

advance copies thereof to the management or it’s AR in similar manner.

Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uploadit/l'g on the official

website of the District Court., g :

(PAWAN KUMAR MATT0)
Presiding Officer Laboyr Court-1X
Rouse Avenye Courts/New Delhi
25.08.2020



LIR No. 67/17
Kuldeep Singh vs. M/s P.R. Sales & Services Pvt. Ltd.

25.08.2020

Present:  None for the workman.
None for the management.
(Management 18 already exparte.)
79020 for filing reply and

The matter was earlier fixed for 22.0
e workman has sought

consideration on the application, vide which, th

direction for the management to produce certain r
n up on that day, in View

But the matter could not be take

ecord.
of

of covid 19.

spreading
Today, no one has appear

ed on behalf of any of the parties

through video conference.

Accordingly, the matte
jon 17.12.2020.

d the copy of this order to the
‘lmdﬁg on )he official

/

- stands adjourned for filing reply and
ideration on the said applicat

Ahlmad is directed to sen
Court, RADC for up

cons

concerned official of District

AN
V' -

website of the District Court. .
(PAWAN K&W\R MATTO)

Presiding Officer Labour C ourt-1X
Rouse Avenuc Courts/New Delhi
25.08.2020



1LID No. 458/16
Mukesh Kumar vs. M/s G4S Cash Services India Pvt. Ltd.

25.08.2020

Present: None for the workman.
Sh. Guishan Chawila,
conference.

The matter is fixed for today for hearing final arguments.
f the workman through

AR for the management through video

Today, no one has appearcd on behalf o

video conference.
Accordingly, the matter stands adjourned for 18.01.2021.

Ahlmad is directed to send the copy-—of this order to the
concerned official of District Court, RADC for uplaﬁdmg on the official

website of the District Court, Q{’EM

(PAWAN KUMAR MATTO)
Premdiqg"i)ﬁ‘icer Labour Court-1X
Rous¢ Avenue Courts/New Delhi

25.08.2020



Sanaian I .
n Das va M /s Orix Auto Infrastructure Services Ltd.

25.08.2020

Present: None for the workman.

Sh. Anurag Chaudhary, AR for the management.

The matter is fixed for today for framing of issues,
but, the matter could not be taken up on that day in view of spreading of
covid-19.

Today, no one has appeared on pehalf of the

workman through video conference

Accordingly, the matter stands adjourned for framing

of issues on 16.10.2020.
Ahlmad of this court is directed to send the cOpy of

ncerned official of District Court, Rouse Avenue Court
official webf,it_e} of Delhi District

L
~ A

ATt

(PAWAN wUMARM ATTO)
PRESIDING I)l-‘I*’ll'lill:l.;\lll‘ll‘ll COURT-1IX
ROUSE AVENUE 1'01111‘5.7&1?.\\-‘ prLHl
25.08.2020

this order to the CO
Complex, New Delhi for uploading on the

Court.




LIR No. 1581/17

Kanhaiya Lal vs. M/s Anand Industries
25.08.2020
Present:  None for the workman.
Sh. AX.ha, AR for the management through video
conference.
(Managemem earlier exparte.)
The matter was carlier fixed for 23.04.2020 for consideration
on the application filed by the management.
But the matter could not be taken up on that day, 1D view of
spreading of covid 19
4 on behalf of the workman through

Today, nO ON¢ has appearc

r the same purpose

video conference:
stands adjourned fo

f\ccardingly, the matter

on 21 112.2020.
Ahlmad is directe );__p‘i this order t© the

] ict Court,
e District Court. i_.\ :
/F

(I’AW!\N K&UM AR MATTO)

Presiding Officer Labour Court-
enue Courts/New Delhi

Rouse AV
25.“8.201{}

d to send the cop
RADC for uplo

ading on the official



LIR No. 8295/16
Bablu vs. M/s Singhal Industries

25.08.2020
Sh. Pradeep Gupta, AR for the workman through video

conference.
None for the management.

Present.

for 73.05.2020 for consideration

The matter was earlier fixed

n filed by the workman.
in view of

1d not be taken up on that day,

on the applicatio
But the matter cou

£ covid 19.
of the management

gpreading ©
Today, no one ha

g appeared on behalf

med for consideration on

gh video conference.
u

throu
the matter stands adjo

Accordingly,
07.01.2021.

directed 10 send the copy df ais order to the

C for up\oacﬁg on the official
/_..J' :r M

.'/

the said application on
Ahimad 18

concerned official of District Court, RAD

website of the District Court.
(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
25.08.2020




LIR No. 228/20
Vijay Prasad ve M /s Oswal Industrics

25.08.2020
Present: None for the workman.

The matter was earlier fixed for 23.04.2020 for
service of the court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The court notices issued to the workman are received
back with the report served,but, today, no one has appeared on behalf of
the workman through video conference

Accordingly, fresh court notice is ordered to be issued
to the workman on his mobile phone number also, as mentioned in the
reference through whatsapps, which is returnable on 21.11.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Courtf Rouse Avenue Court

Complex, New Delhi for uploading on the official Mebﬁ.ite of Delhi District
Court, |/ //
_,-’#// P v
AL NP

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
25.08.2020

S —



1052/17 .
gﬁs?ﬂir Kumar vs. M/s Express Tower Welfare Association

25.08.2020

None for the parties.

Present:
d for 22.07.2020 for evidence of the

The matter was earlier fixe
that day, in view of

workman. But the matter could not be taken up on

spreading of covid 19.

Today, no one has appearcd on behalf of any of the parties

through video conference.

Accordingly, the matte
the workman on 30.04.2021. Workman is directed to file affidavits of the

r stands adjourned for the evidence of

witnesses in the court one week prior to the next date of hearing and supply

advance copies thereof to the management or it’s AR in similar manner.

Ahlmad is directed to send the copy of-this order to the
concerned official of District Court, RADC for up!oadm;g on the official

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
[ 25.08.2020



LIR No. 3509/16 .
Sudhir Kumar vs. M/s Janak Puri Club

25.08.2020

Present: Sh. Pradhuman Gautam, AR for the workman through video

conference.
None for the management.

The matter is fixed for today for the evidence of the

management.

But, today, no one has appeared on behalf of the management
through video conference.

Accordingly, the matter stands adjourned for the evidence of
the management on 13.04.2021. Management is directed to file affidavits of
the witnesses in the court one week prior to the next date of hearing and
supply advance copies thercof to the workman or his AR in similar manner.

Ahlmad is directed to send the copy of )this order to the

concerned official of District Court, RADC for upl(}:;(}ing on the official
/

website of the District Court. /@,@I’D

(PAWAN K AR MM 10)
Presiding ()Fﬁuu Labour Court-1X
Rouse Avenue Courts/New Delhi
25.08.2020



LID No. 4037/19 oftech Pyt Lid-

Shailender Kumar vS. M/s pC.C.S

25.08.2020
gh. Santosh Singh, n through video

Present:
conference.
None for the management.
The matter Was earlier fixed for 73.05.2020 for recording of
further examination in chief of the workman and also for cmss-exammauon
n that day, in view of

of workman. But the matter could not be taken up ©

spreading of covid 19

Today, no one ha f of the management

S appea:ed on behal

through video conference.
Accordingly, the matte

in chief the workm

r stands adjourned for recording of

further examination an, his cross—examination and also

nce of the workman on 01.05.2021.

for remaining evide
s directed 1o file affidavits of the wilnesses in the

Workman 1
court one week prior to the next date of hearing and supply advance copies

thereof to the management Or it’s AR in similar manner.
Ahlmad is directed 10 send the copy of )h%sjorder to the
concerned official of District Court, RADC for uploading/;m the officia

website of the District Court.

(PAWAN KUMAT

Presiding Ofﬁce;"iabour Cou

Rouse Avenug Courts/New Delhi
25.08.2020



LIR No. 1236/16

Anand Kumar vs. ologies Ltd.

M/s Jay Ace Techn

25.08.2020

None for the workman.
Sh. Chandra SheKhar Goswami, AR for the management

through video con ference.

Present:

The matter is fixed for today for the evidence of the

management.

Today, no one has appeared on behalf of the workman through

video conference.

The witness of the management is also not present today.

Accordingly, the matter stands adjourned for the evidence of

gement on 27.03.2021. Management is directed to file affidavits of

the mana
s in the court one week prior 10 the next date of hearing and

the witnesse
his AR in similar manner.

thereof to the workman or

supply advance copies
d to send the copy off this order to the

Ahlmad is directe
concerned official of District Court, RADC for

website of the District Court. Py t:[//r\/é?}o
(A
(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi

25.08.2020

ploading on the official



LID No. 671/19
K - & A
ailash Singh Rawat vs Bisleri International Litd.

25.08.2020
Present: Sh. Ajit Kumar Singh, AR for the workman.

None for the managements.

The matter was earlier fixed for 23.04.2020 for {alk of

settlement, failing which, for filing rejoinder to the written statement of

management no.2 and framing of issues, but, the matter could not be

hat day in view of spreading of covid-19.

s appeared on pbehalf of the

taken up ont

Today, no one ha

managements through video conference

Ld. AR for the workman secks adjournment 10 file the

rejoinder to the written statement of management no.2.

Accordingly, the matter stands adjourned for the

same purpose on 23.09.2020.

ourt is directed to send the copy of
o the concerned official of District Courg_,_ Rouse Avenue Count

this order {
Complex, New Delhi for uploading on the official website of Delhi District
/ /

/T,

Ahlmad of this C

P

Court.

e,

(/7

(PAWAN KUMAR MATTO)
Apornt (‘01’-1!1‘-111

ING OFF1ICER:L
vE COU RTS.NEW prLul

25.08.2020

PRESID
ROUSE AVE!



LID No. 672/19

Vinay Kumar vs Bisleri
25.08.2020

Present:

International Lid.

Sh. Ajit Kumar Singh, AR for the workman.
None for the managements.

The matter was earlier fixed for 23.04.2020 for talk of
settlement, failing which, for filing rejoinder to the written statement of

management no.2 and framing of issues, but, the matter could not be
taken up on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of the
managements through video conference

Ld. AR for the workman seeks adjournment to file the

rejoinder to the written statement of management no.2.

Accordingly, the matter stands adjourned for the

same purpose on 23.09.2020.

Ahlmad of this court 1 directed to send the copy of
this order to the concerned official of District Court, Rquse Avenue Court

Complex, New Delhi for uploading on the official webs:jte of Delhi District

sy
Court. Q/x' M

AN KUMAIY MATTO)

(PAWAN KUMAR M .
v orrICERLABOUR COURT-IX

SRESIDING OFFICER:LABO T - 1

l ROUSE AVENUE COURTS.NEW DELII
- 25.08.2020

{



:: D No. 674/19
Pin Kumar vy Bisle

25.08.2020
Present:

ri lnlernatiunnl Lid

Sh. Ajit ‘
y Jit Kumar Singh, AR for the workman
ne for the managements. |

The ma :
settlement, . tter was earlier fixed for 23.04.2020 for talk of
. ich, for filing rejoinder to the written statement of

0. : :
aken u arllcl framing of issues, but, the matter could not be
p on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of the

managements through video conference

Ld. AR for the workman seeks adjournment 10 file the

rejoinder to the written statement of management no.2.
Accordingly, the matter stands adjourned for the

same purpose on 23.09.2020.
of this court is directed to send the copy of

Ahlmad
e Avenue Court

official of District Court, Rous
te of Delhi District

this order to the concerned

plex, New Delhi for uploading oOn the official websl

Com
Court.

Plll]ﬁllll"\h OFF
ROUSE AVE!



LIR No. 222/20
Wakil vs M/s Oswal Indusiries

25.08.2020

Present: None for the workman.

The matter was earlier fixed for 23.04.2020 for

service of the court notices to the workman, but, the matter could not be
taken up on that day in view of spreading of covid-19.

The court notices issued to the workman are received
back with the report served,but, today, no one has appeared on behalf of
the workman through video conference

Accordingly, fresh court notice is ordered to be issued

to the workman on his mobile phone number also, as mentioned in the

reference through whatsapps, which is returnable on 21.11.2020.
Ahimad of this court is directed to send the copy of

this order to the concerned official of District Court, Rou;;e Avenue Court
Complex, New Delhi for uploading on the official websft:e of Delhi District

Court. Y |
{,,/;<’f_~/pe%f0

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LAROUR COURT-IX
ROUSE AVENUE COURTS.NEW DELII
235.08.2020



LIR No. 2214/20
Ram Kishore vs M/s Oswal Industries

25.08.2020
Present: None for the workman.

The matter was earlier fixed for 23.04.2020 for
service of the court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The court notices issued to the workman are received
back with the report served,but, today, no one has appeared on behalf of

the workman through video conference

Accordingly, fresh court notice is ordered to be issued
fo the workman on his mobile phone number also, as mentioned in the

reference through whatsapps, which is returnable on 21.11.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official website of Delhi District

Court. f’f

;s
LAY

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-1IX
ROUSE AVENUE COURTS.NEW DELII
25.08.2020



LID No. 653/16 ' ‘
Mangal Singh vs. M/s India Coffee Workers Co-operative Society Ltd.

25.08.2020

Present:  None for the workman.
Ms. Amita Srivastava, proxy AR for the management through
video conference,

The matter was carlier fixed for 23.05.2020 for filing reply to

the application under Order 14 Rule 2 r/w Section 151 CPC filed by the
workman,

But the matter could not be taken up on that day, in view of
spreading of covid 19,

Today, no one has appeared on behalf of the workman through
video conference,

The Ld. Proxy AR for the management secks another
opportunity to file reply to the said application.

Accordingly, the matter stands adjourned for filing reply and
consideration on the said application on 14.12.2020.

Ahlmad is dirccted to send the copy -ofthis order to the
concerned official of District Court, RADC for uplnad,iﬁg on the official

i ) */ﬁ%ﬁ’
(PAWAN l&J MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi

/7 25.08.2020

website of the District Court. 7

e




LIR No. 2288/19
Ajit Rana vs M/s SPAK Metal Crafits Pvt Led

25.08.2020

Present: None for the workman.

Sh. Anurag Lakhotia, AR for the management.

The matter is fixed for today for filing rejoinder and
also for framing of issues.

Today, no one has appeared on behalf of the
workman through video conference.

Accordingly, the matter stands adjourned for filing
rejoinder and also for framing of issues on 19.10.2020.

Ahimad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official website 91 Delhi District

Court. / 7&/\5]@#

/ _—1
(PAWAN KUMAR MXITO)
PRESIDING OFFICER:LABOUR (‘OITII’!‘-IX
ROUSE AVENUE COURTS,NEW DELI
/ 25.08.2020

/




LIR No. 31/20
Ram Chander Choubey v& M/s Movin Ice Cream

25.08.2020
Present: None for the workman.

The matter was earlier fixed for 23.04.2020 for the
service of the court notice to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

Court notices issued to the workman are not received

back.

Accordingly, fresh court notice is ordered to be issued

to the workman on his mobile phone number also, as mentioned in the

reference, which is returnable on 18.11.2020.

Ahlmad of this court is directed 10 send the copy of

ned official of District Court, Rouse Avenue Court

this order to the concer
tlﬁéite' of Dethi District

Complex, New Delhi for uploading on the official we

Court. | / ?
s o
(PAWAN KUMAR MATTO)
rn ESIDING OFFICER:] Anornt COURT-IX
ROUSE AVENLUE ('(il'll'l‘ﬁ.‘.\'li\\' pELIL
'25.08.‘2020



Vishol Matt

R No. 33/20
u vs BSES Rajdhani pPower Litd-

25.08.2020
Sh. Ajit Kumar Singh, AR for the workman.

Present.
23.04.2020 for

The matter was earlier fixed for
otice to the workman, but, the matter could not be

ding of covid-19.

to the workman are not
d on behalf of the

service of the court n
taken up on that day in view of sprea

The court notices issued

h.Ajit Kumar Singh, has appeare

received back, but, S
adjournment to file the

workman through video conference and seeks

statement of claim.

AR of the w

orkman is requested to send the copy Of
address of this court, today itself.

letter of authority on email
Matter stands adjourned for filing st

and letter of authority on 11.09.2020.

Ahlmad of this court is directed to sen

this order to the concerned official of District Court, Rouse Avenu

Complex, New Delhi for uploading
, /

Court.

(PAWAN l&l‘i\l;\
PRESIDING OFFICE R:LAROUR
ROUSE AVENUE COURTS,NEW
25.08.2020

R MATTO)
COURT-IX

atement of claim

d the copy of
e Court

on the official website of Dethi District

DELIY



LIR No. 761/20
Inder Dev v Tenus Seet Metal Indusiries

25.08.2020

Present: None for the workman.

The matter was earlier fixed for 23.05.2020 for

service of the court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The court notices issued to the workman are received

back with the report served.

Today, no Oné has appeared on behalf of the

workman through video conference
s are ordered to be

Accordingly, fresh court notice
er also, as mentioned

e workman on his mobile phone numb

issued to th
nce through whatsapps, which are returnable on 23.11 2020.

in the refere

Ahlmad of this court is directed to send the copy of

ouse Avenue Court

the concerned official of District Court, R
of Delhi District

this order to
elhi for uploading on the official website

Complex, New D
Court. A ’
s
(™™
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS.NEW DELIL
25.08.2020



LIR No. 6017/16 o
Rakesh Kumar vs. M/s Kore Security Services

25.08.2020

Present: None for the partics,
The matter is fixed for today for the evidence of the

management.
But, today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the ¢y idence of

the management on 31.03.2021. Management is directed to file affidavits of

the witnesses in the court one week prior to the next date of hearing and

supply advance copies thereof to the workman or his AR in similar manner

Ahlmad is directed to send the copy this order to the

concerned official of District Court, RADC for upl(ﬁa}ﬂng on the official

website of the District Court. ﬂ/ , r !

Presiding thcu Labour Court-1X
Rouse Avenue Courts/New Delhi
25.08.2020



IR No. 1978/18
pajinder Prasad Sharm
avs M/s IILT.M
. Media Lid.

25.08.2020
Present: None for the workman.
Ms.Raavi Birbal, AR for the management

The matter is fixed for today for framing of issues

but, toda
y, No one has appeared on behalf of the workman through video

conference

Accordingly, the matter stands adjourned for framing

of issues on 17.1 0.2020
rt is directed to send the copy of
Avenue Court

istrict

Ahlmad of this cou
District Court, Rouse

this order to the concerned official of
the official webs;te of Delhi D

Complex, New Delhi for uploading on

Court. / @éﬁéﬁ\

(PAW. \\ JRUMAR MATTO)
aAnournR ¢ OURT-IX

PRE SIDING ill I Il LER:
ROUSE C COURTS.NEW pELHNL
2 5.08.2020



LID No. 677/19

Sanjeet Knmar vs Bisleri Intern

25.08.2020
Present:

ational Ltd.

Sh. Ajit Kumar Singh, AR for the workman.

None for the managements.

The matter was earlier fixed for 23.04.2020 for talk of

settiement, failing which, for filing rejoinder to the written statement of

management no.2 and framing of issue
taken up on that day in view of spreading of covid-19.

s, but, the matter could not be

Today, no one has appeared on pehalf of the

managements through video conference

Ld. AR for the workman seeks adjournment to file the

rejoinder to the written statement of management no.2.

Accordingly, the matter stands adjourned for the

same purpose on 23.09.2020.

of this court is directed to send the copy of

ue Court
i District

Ahlmad
this order to the concerned official of District Court, Rouse Aven

Complex, New Delhi for uploading on the official website of Delh

Court. e
/ f),/f/@%

u-;\wiﬁ KUMAR MAYTO)
PRESIDING OFFICEI:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELIT
25.08.2020



Sh. Aji '
Jit Kumar Singh, AR for the workman

None for the Mmanagements.

Th i
€ matter was earlier fixed for 23.04.2020 for talk of

whi n -
—— ich, for filing rejoinder to the written statement of
Nt no.2 and framing of issues, but, the matter

settlement, failing

‘ could not be
taken up on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of the
managements through video conference

Ld. AR for the workman seeks adjournment to file the

rejoinder to the written statement of management no.2.

Accordingly, the matter stands adjourmed for the

same purpose on 23.09.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Bpuse Avenue Court

J \ - [ -
Complex, New Delhi for uploading on the official website of Delhi District

Court. ;/ /
.r//-
(PAWAN KU MAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELII
| 25.08.2020



LIm No. 1977/18
Mukesh Malhotra vs M /s ILL'T. Media Lid
aHal = Il Ld -

25.08.2020
Present: None for the workman.

Ms.Raavi Birbal, AR for the management.

The matter is fixed for today for framing of issues,
gh video

but, today, no one has appeared on behalf of the workman throu

conference.

Accordingly, the matter stands adjourned for framing

of issues on 17.10.2020

s court IS directed to send the copy of

Ahimad of thi
this order to the concerned official of District Court, Rouse Avenue Court
ite of Delhi District

Complex, New Delhi for uploading on

Court. //,_...7«13_
(T

(. _—
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS.NEW pELNL
25.08.2020

the official website



No. 883/16 . ' _
Etlll.lbakshman Yadav vs. M/s G4S gecurity Service [ndia Pvi. Ltd.

25.08.202{)
Present:

arties.

arlier fixed for 22.07.2
pont

None for the p
020 for evidence of the

The matter was €
atter could not be taken U hat day, in ViEW of

L 4

management. But the m
spreading of covid 19.
n behalf of any of the parties

Today, no one

conference.

has appeared ©

nds adjourned for the evidence of
directed to file affi

hearing and

through video
Accordingly, the matter sta

anagement on 25.03.2021. Management is
week prior to the next date of

¢ workman of his AR n simi

o send the copy /QL—LS\iS order to the
RADC for uploagj;j_g on the official

| - P
T e
(PAWAN KIUMAR MAT [0)
Presiding Officer Labour Court-1X

Rouse Avenue C ourts/New Delhi
25.08.2020

davits of

the m

the witnesses in the court one
lar manner.

supply advance copies thereof to th
Ahlmad 1s directed 1

concerned official of District Court,

website of the District Court.

At this stage, Sh. Gulshan Chawla has appeared and submitted
that his presence may be marked on behalf of the) management
|/ |

Accordingly, his presence is marked.

. B K - ATTO)

esiding Officer Labour Court-1X

Rouse Avenue Courts/New Delhi
25.08.2020



25.08.2020

Present: ji
Sh. Ajit Kumar Singh, AR for the workm
an.

None for the Managements.

T .
cettloment. fai :e matter .u..'as earlier fixed for 23.04.2020 for talk of
ma . g which, for filing rejoinder to the written statement of
nagement no.2 and framing of issues, but, the matter could not be
taken up on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of the

managements through video conference

Ld. AR for the workman seeks adjournment to file the

rejoinder to the written statement of management no.2.
Accordingly, the matter stands adjourned for the

same purpose on 23.09.2020.

Ahimad of this court is directed to send the copy of
ed official of District Court, Rouse Avenue Court

this order to the concern .
ading on the official website of Delhi District

Complex, New Delhi for uplo

Court. o o

£
S
s
# I

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LARBOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELI
25.08.2020




:..llll No.673/19
am Kripal vy Bisleri X
25.08.2020 e

Present:

ational Ly,

Sh. Ajit '
N y KumarSmgh.ARforlhaworkrna
one for the managements. "

The m ,
settlement, failing whi atter was earlier fixed for 23.04.2020 for talk of
g which, for filing rejoinder to the written statement of
O

management '
o no.2 and framing of issues, but, the matter could not be
up on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of the

managements through video conference

Ld. AR for the workman seeks adjournment to file the

rejoinder to the written statement of management no.2.

Accordingly, the matter stands adjourned for the

same purpose on 23.09.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court
the official website of Delhi District

Complex, New Delhi for uploading on

Court. gV,
AL

_-"’_

( /1 /
(PAWAN KUMAR VATTO)

PRESIDING l)lfl’H'lEIl:l“-\llIH'l! Cov Il'!”-l)i
ROUSE AVENVE l‘lll‘ll'l’?i.f\'l'l\v peLil
/ '25.03.'2020



LIt No. 4227/18
Vipin Kamar Sharma vs M/s The Swastik Mark ting C
eling Lo.

25.08.2020
Present: None for the parties.

The matter is fixed for today for framing of issues.

Today, no one has appeared on behalf of any of the

parties through video conference
Accordingly, the matter stands adjourned for framing

of issues on 19.10.2020.
Ahlmad of this court is directed to send the copy of
ct Court, Rouse-Ayenue Court

ncerned official of Distri
| website of Delhi District

this order to the CO

complex, New Delhi for uploading on the officia
Court P
S
i A
MATTO)



LIR No. 34/20 _
Sunil Rathore vs M/s B.S.E.S. Rajdhani Power Lid.

25.08.2020
Present: Sh. Ajit Kumar Singh, AR for the workman.

The matter was earlier fixed for 23.04.2020 for the
service of the court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The court notice issued to the workman is received
back with the report served, whereas, the court notice issued to the

workman through union is not received back.

Today Sh. Ajit Kumar Singh has appeared on behalf
of the workman through video conference and seeks adjournment to file
the statement of claim. The Id.AR for the workman is requested to send
the letter of authority to the court on his email address today itself.

Matter stands adjourned for filing statement of claim
and letter of authority on 11.09.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District

Court. W
f,/’,/ e .

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELII
C 25.08.2020



LIR No. 2787/17
Smt. Seema @ Attar Bano vs. M/s Asian Aura India

25.08.2020

Present:  None for the parties.

The matter was earlier fixed for 23.04.2020 for filing reply and

consideration on the application filed by the workwoman, vide which,

workwoman has sought direction for the management to produce certain

documents.

But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the same purpose

on 06.01.2021.
Ahlmad is directed to send the copy of fﬁ1s‘qrder to the

concerned official of District Court, RADC for uplaadmg 6n the official

website of the District Court, /ﬁ ?

(PAWAN KUMAR MAT1
Presiding Officer Labour Court IX
Rouse Avenue Courts/New Delhi
25.08.2020



L1D No. 693/19
Ram Shankar Yadav vs M/s B.K.International Pvi.Ltd.

25.08.2020
Present. None for the workman.

None for the management.

The matter was earlier fixed for 23.04.2020 for talk of

settlement, failing which, for filing of rejoinder and framing of issues , but,
the matter could not be taken up on that day in view of spreading of

covid-19.
Today, no one has appeared on behalf of any of the

parties through video conference

Accordingly, the matter stands adjourned for the

same purpose on 24.08.2020.

Ahimad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official iwetisite of Delhi District

Court. | /
(PAWAN I{i".!li\ll MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELIE
25.08.2020



LIR No. 738/20

Sumii Kuamar vs M /s Paras Press Company

25.08.2020

Present: None for the workman.

The matter was earlier fixed for 23.05.2020 for

rvice of the court notices to the workman, but, the matter could not be

se
eading of covid-19.

taken up on that day in view of spr

The court notice issued to the workman is not

received back, whereas, the court notice issued to the workman through

union is received back with the report served.

Today, no one has appeared on behalf of the

workman through video conference

Accordingly, fresh court notice is ordered to be issued

ile phone number also, as mentioned in the
eturnable on 23.11.2020.

to the workman on his mob
reference through whatsapps, which is r

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouqe Avenue Court

Complex, New Delhi for uploading on the official websité of Delhi District

- Lol
4 | /. ?f -
v

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
25.08.2020

o T T e



LIR No. 8671/16

Ram Kirpal vs. M/s Sunder Lal Jain Charitable Hospital

25.08.2020

Present:  None for the parties.

The matter was earlier fixed for 13.05.2020 for evidence of the

management. But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appearcd on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for the evidence of
the management on 03.04.2021. Management is directed to file affidavits of
the witnesses in the court one week prior to the next date of hearing and
supply advance copics thereof to the workman or his AR in similar manner.

Ahlmad is directed to send the copy of-this order to the

concerned official of District Court, RADC for uploadi/ng on the official

website of the District Court. //’7/ - f
V.

(PAWAN KUMAR MATTO)

Presiding Officer Labour Court-1X

Rouse Avenue Courts/New Delhi
25.08.2020



LID No. 46963/14 - . '
Dharam Dutt Verma vs. M/s India Offset Printers

25.08.2020

None for the parties.
r was carlier fixed for 23.05.2020 for evidence of the
t to the

Present:

The matie

management and also for payment ol cost by the managemen
not be taken up on that day, in view of

workman. But the matter could

spreading of covid 19.
Today, no one has appeared on behalf of any of the parties
through video conference.
» evidence of

Accordingly, the matter stands adjourned for the ev
d also for payment of cost by the management to the
ement is directed to file affidavits of the

ext date of hearing and supply

the management an
workman on 31.03.2021. Manag
witnesses in the court one week prior to the n
advance copies thereof to the workman or his AR in similar manner

Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uploaglmg on the official

'\,\w

(PAWAN KQU ' ARMAT 10)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
/ 25.08.2020

website of the District Court.




LIR No. 8029/16

Jalaluddin Ansari vs. M/s Singhal Industries

25.08.2020
Present: Sh. Pradeep Gupta, AR for the workman through video
conference.
None for the management.
The matter was earlier fixed for 23.05.2020 for consideration
on the application filed by the workman.
But the matter could not be taken up on that day, in view of
spreading of covid 19.
red on behalf of the management

Today, no on¢ has appea

through video conference.
Accordingly, the matt
021.

er stands adjourned for consideration on

the said application on 07.01.2
Ahlmad is directed to send the copy
RADC for uploading pn the official

of this order to the

concerned official of District Court,

website of the District Court. | f—

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX

Rmyfivenue Courts/New Delhi

25.08.2020



LID No. 4036/1 8
Kushalender Kumar vs. M/s P.C.C. Softech Pvt. Ltd.

25.08.2020
Sh. Santosh Singh, AR for the workman through video

conference.
None for the management.

The matter was carlier fixed for 23.05.2020 for cross-
an. But the matter could not be taken up on that

Present:

examination of the workm

day, in view of spreading of covid 19.
Today, no one has appeared on behalf of the management

through video conference.
Accordingly, the matter stands adjourned for cross-examination

of the workman and also for remaining evidence of the workman on
01.05.2021. Workman is directed to file affidavits of the witnesses in the

court one week prior to the next date of hearing and supply advance copies

thereof to the management or it’s AR in similar manner.

Ahlmad 1s directed to send the copy of 1his order to the
concerned official of District Court, RADC for uploa}t ng on the official

website of the District Court. ﬁ/ M
(PAWAN Kém

R MATf 0)
Presiding Officer Labour Court-IX
Rous___g Avenue Courts/New Delhj
25.08.2020



Sh. Ajit i
. Jit Kumar Singh, AR for the workma
one for the Managements. "

The ;
setiaRont. dailki e matter was earlier fixed for 23.04.2020 for talk of
Mmanagement 9 which, for filing rejoinder to the written statement of

n :
0.2 and framing of issues, but, the matter could not be

tak in vi
en up on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of the

managements through video conference
Ld. AR for the workman seeks adjournment to file the

rejoinder to the written statement of management no.2.

Accordingly, the matter stands adjourned for the
same purpose on 23.09.2020.

Ahlmad of this court is directed to send the copy of

trict Court, Rouse Avenue Court

this order to the concerned official of Dis
fﬁcial'wet_jsite of Delhi District

Complex, New Delhi for uploading on the o

Court. L=

(PAWAN- KUMARR MATTO)

PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS,NEW DELHI
25.08.2020



LIR No. 1765/19
Daya Ram vs. M/s NNS Online Pvt Ltd. & Ors.

25.08.2020

Presentt Sh. Ajay Kumar, AR for the workman alongwith the
workman through video conference.

The matter is fixed for today for the consideration on the
application u/s 17(2) of the Working Journalists and Other
Newspaper Employees Act filed by the workman.

Heard the AR of the workman.

Issue notices to the managements on filing of the email
addresses, mobile phone numbers and complete sets of documents
for all the managements by the workman within 10 days from today.

Notices to be issued to the managements are retumable
on 07.12.2020.
Ahlmad is directed to send the copy Of\this order to the
concerned official of District Court, RADC for upliadmg on the official
website of the District Court.

(PAWAN KUMAR MATTO)

Presiding Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
25.08.2020



